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ffde I/ F. No. 04-06/2026-CIR-I (E-197047)
IRd bR/ Government of India
P @G fHHM Peamr HA1el/ Ministry of Agriculture & Farmers' Welfare
Y g fHAM Heaml A9/ Department of Agriculture & Farmers Welfare
FRUfY TRE0T ,TRIY &g ARAer’l/ Directorate of Plant Protection, Quarantine and Storage
W W ,4-FeE< ,&Ramn/ N. H. IV., Faridabad (Haryana)
Website:-www.ppgs.gov.in, E-mail:- cibsecy@nic.in

Dated: .09.2026
To,

1. The Joint Secretary
Central Board of Indirect Taxes & Customs (CBIC)
Department of Revenue, Ministry of Finance
North Block, Raisina Hill
New Delhi — 110001.
2. The Director General Foreign Trade (DGFT)
Vanijya Bhawan, 'A' Wing, 16 Akbar Road
New Delhi - 110011

Subject: Gazette Notification dated 08.07.2026 issued by the Central Govt
amending the Insecticides Rules 1971 mandating the requirement of an import
permit for non- insecticidal uses.-reg.

Sir,

| am directed to convey the decision taken by Registration Committee in its 4740
meeting held on 30.07.2026 vide agenda Item No. 3.2 which is reproduced as under:

“RC perused the Gazette Notification dated 08.07.2026 issued by the Central Govt
(DA&FW) amending the Insecticides Rules 1971 called as the Insecticides Third
Amendment Rules 2026 stipulating the requirement of an import permit for non-
insecticidal uses. RC observed that the notification is statutory in nature and has a force
of Law and therefore is required to be adhered by all the applicants desiring to import
any of the substance included in the Schedule to the Insecticides Act, 1968, for non-
insecticidal purposes. RC therefore in supersession of all its earlier decision on the
subject of import permit decided to comply with the notification dated 08.07.2026. RC
also observed that the said notification includes the Form in which an application for
grant of permission for import of insecticides for non-insecticidal use is to be made. RC
decided that henceforth all the applications are to be made in the stipulated Form and
the said notification is required to be put in public domain for information and compliance
of all the stakeholders immediately. The finalized guidelines and Form are attached as
Annexure-3.2.1. It was further decided that the applications of import permit pending in
the Sectt. of CIB&RC shall also be dealt in accordance with revised guidelines with the
then application form. RC also directs the Secretariat of CIB&RC to issue a public notice
to this effect along with an appropriate guideline, forms approved by the RC as notified.
A communication shall also be issued to the Custom Authorities for their information and
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compliance. RC also perused the communication received from M/s Supreme
Petrochem Ltd. dated 24.07.2026 regarding the applicability of the Hon’ble Gujarat High
Court Order dated 19.11.2025 wherein the requirement of import permit has been set
aside to the extent of acrylonitrile to be imported for non-insecticidal use. RC deliberated
upon the same and observes that since now the import permit requirement has been
stipulated in the Insecticide Rules, 1971 by the way of the Gazette notification dated
08.07.2026 and therefore the requirement of obtaining an import permit is now a
statutory requirement and therefore is required to be complied by all applicants for any of
the substances proposed to be imported for non-insecticidal uses including acrylonitrile.
Secretariat of CIB&RC is directed to communicate M/s Supreme Petrochem Ltd
accordingly. RC feels expedient that this decision may also be communicated to DGFT,
the regulatory authority vested with the powers of framing the policy pertaining the
imports/exports under Ministry of Commerce under the Foreign Trade (Development and
Regulation) Act, 1992 for information and further needful in the matter.”

2. Accordingly, a public notice to this effect has been uploaded on the official website of
the Directorate and the above decision is being communicated for information and
necessary action at your end.

This issues with the approval of Secretary, CIB&RC.

Yours faithfully,

Digitally signed by
Suman Jakhar
Date: 21-09-2026
11:40:41

(Suman Jakhar)
Senior Administrative Officer

Copy for information to: PPS to PPA/PA to Secretary, CIB&RC/Guard file.

1/79219/2026
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F. No. 26-082026-CIR-I (E-190808)
Government of India
Ministry of Agriculture & Farmers' Welfare
Department of Agriculture & Farmers Welfare
Directorate of Plant Protection, Quarantine and Storage
N. H.1V., Faridabad (Haryana)
Website:-www.ppgs.gov.in, E-mail:- cibsecy(@nic.in

Dated: 06.08.2026
PUBLIC NOTICE

Reference is invited to the Gazette Notification GSR 597 (F) dated 08.07.2026
published in the Gazette of India by the Ministry of Agriculture and Farmers Welfare
(Department of Agriculture and Farmers Welfare) wherein in exercise of the powers
conferred by section 36 of the Insecticides Act, 1968, the Central Government has
amended the Insecticides Rules, 1971.

2 The said Notification was placed before the Registration Committee for
implementation. The RC in its 474™ meeting held on 30.07.2026 has accepted the terms
and conditions as specified in the Gazette Notification attached at Annexure-1.

3. The guidelines for Import permitare annexed at Annexure-II.

4. In view of the above, all-applicants are informed to submit their applications for
Import Permitfor pesticides (dual-use/non-insecticidal use) as per the proforma given in
the above mentioned Gazette Notification (Form I A) as annexed at Annexure-I11.

5, Applications already received in the CROP portal for import permit (dual-
use/non-insecticidal use) shall also be scrutinized as per the above guidelines.

qu'o
{Suman Jakhar)

Senior Administrative Officer

This issues with the approval of Secretary, CIB&RC.

Copy to:

The Chairman, Registration Committee, Krishi Bhawan, New Delhi.

PS to JS (PP), DA&FW, Krishi Bhawan, New Delhi.

PS to PPA, Dte. of PPQ&S, NH-1V, Faridabad.

All Pesticide Associations of India for circulation among their members.
IT cell for uploading on the website of the Dte. of PPQS, NH-4, Faridabad.
Notice Board, Sectt. of CIB&RC, Dte. Of PPQS, NH-4, Faridabad.

Guard file.

o B ke oD S
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Annexure—I

Tt €. €1.us.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1o -3, Te.-31.-10072026-274338
CG-DL-E-10072026-274338

AQTETIT
EXTRAORDINARY
AT [I—E08 3—39-89% (i)
PART II—Section 3—Sub-section (i)

TR & T
PUBLISHED BY AUTHORITY
q. 539] TS feedl, TEATR, TATE. 8, 2026/3M9TE 17, 1948
No. 539] NEW DELHI, WEDNESDAY, JULY 8, 2026/ASHADHA 17, 1948

FY Sl T FeTor HAT
(FT = T Fveror )
EIECRE
s feeiT, 8 =TS, 2026

qr.an.. 597(31) —=hreArsft srfafRaw, 1968 (1968 #T 46) Fr &TT 36 FT FAT TUTer,
FreATedT Fw, 1971 % W& Il F7 &liX qargT w2 & [org, 5 9na F F0 & e fweamr
HATAT (FT T FFrEma wearor foramn) $ srfeng=mT dear ararn.[. 855(37), I 18 744%, 2025 3T
AT & TSI, FAETLTOT, 9 2, TS 3, UG (i), ara 19 qa9%, 2025 § Wahrtorq F=rar o o7, e
e geft ARt °, 5w T899 yarEd g i §9TEET g, 39 arrE |, e 3 TS i wtadt stear
T T FT &F 1< Af, 7 9 3 3 ofraw swerd o gz /i T o

ST, I srferg=aT Fit gfat arE 19 T4, 2025 FT ST HF ITAS FT 47 T o
#IY, 36 =0 (RAAT % Ha9 H STAqr F ST A>T I GATET T2 bl LT g1 (6= w2 (o dr 1w g

AA: AT, I ATAAIT T 9T 36 FRT T&T AR T TART Fd g, Hald dahe HieAreht 2+, 1971
FT SR F AT e % forg Feforfera e aard 8, sraia-

1. |TErE AT ) WH.— (1) =7 [F=Ht &1 wfery /e frearedt o (wFera) =, 2026 2
(2) T TISTIA § 3ok THRTAT ol I T T g9

5129 GI/2026 (1)
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2. Freareht e, 1971 (F& = =9 e "3 e #=1 m@r 8) & 9w 4 #, 99 (W) F 740,
AeferieT g sia:etaa T ST, srai-

"() FoReft O SAT<R A SATATT URTHE ST HEAT ST T dledATeft & A7-shreareft ST F forw srana #e
AT Toeg BN"
3. I =T #, eeama 3 % wETq, Raferfad steam siq:wmfua Bram Sosm, sreid;-
"FLATT 3F
A-Freareft e & forg Feansdt F swma & Gf

8. SATATA =l TTd.— (1) FRHT Frearelt & Fz-shreArelt TS & o7 A=TT g TS0 G & 57 |
EREIEECRERIE IS

(2) IT-FA7 (1) F eI SAreae & A7 4 I g9 €94 i HiF Ge1 g
(3) TstreReor A AT o ITH STk GIRT &F TS AT T TATAT FEA 6 (oIT STT= FHT it 911<h g

(4) AT THE & TO7 ATeET IT ISR AT G ATIHIT: TaTe (9 & =l @ty & fiae =
STUSTT S 3Eet v forar Srosm, S5 sy stfdrenay veg fam Y srafer 9 e s aehar 2

(5) IT-FA7H (4) F orefie wa AT uXtHe U a9 & o a9 gl

(6) =T smaae F uTe 37 Freareht F form gshiswor ywror-u= 8 ek forw smenfaa /rer & g 241 8 '
H IR FhaT ST reraa g, a7 Argma 92He o a9 6 forg a4 grm”

4, I AT H, "wget ATEET 6, "= 1" % vErq, Fuferiad s siqeartud G s, sei-
"T§7 | F
AT-Freareft STFRT & T FEATIAAT F AATT FY STTAT TITT B & (C e
[T 4(7) 3fa]
1. STAEE T ATH, TI T FIB: cerrerrereereresesesesasienesesesesesessesesesssssesesssanns
2. T T IqT, ST AT HI2ATeit T SO AT ITANT AT STTTIT: o
3. s W S 0 gQ WEAIEd dledret w0 AW,  FAA9 gEdr "R

4. STATT T BN, TOT T TG caattenrreeeeeererenesesnsesesseesssesesessssesnsssesesasnes

5. (i) smaTaq Sreareft &7 ITANT e AT 6 ST @ T80 FTATH e,
(if) AT 1 ST ATt TEATad a€q i ATTH FHAT: v

(iii}) FITATHT T ST aTett TEaTiad T S TTTT FHAT oo,

(iv) a+q * fafawtor v shrar § freareft w7 w1 e srfara TR e

6. AT T ST g TEATTad shieareft il arfte ATET (FEH a7 H): e

7. a8 SRS AAATH/ATHIET 6 I (FREET aqaty it 9fd g7 F:2) [eenteg f & qadqq
foramT g ST s It ATIE (.. UH.)/AST 3T ek ST/ I=RT e FT THTOT-
EEEIR IR ED KTy

[FF-SATIOrT I &0 & (AT SRS 9197 § T g1, a7 SUSil Tehaor qigd)- F947 SuTee-1 F &7 § g7
4]

8. FT-

() =T % % forg srgoror fe=ror e (vt a.) & wopdy v aala g A s
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(@) A% TET, T FAT AT A9 6 (T TAA R g ATGET AT AT 85 e

(smae® g7 fRu v uq 9w AR giegr F afaa gq &few sm-amiva s daras g9 w0 FOa
IUTHY-2 F T & HT F)

9. favra 1= a9t % S AT U IS i TS fearsft F wg-smriorg et amE, @9 sifay st
% IcITeT Aigdl

[T 7 HEAT 13 U¥ {20 70 Tt 1 & q-S41iorg &9 & fAfead aea Sutey-3 % €9 § §a F¢)

10. TIH T SATAIT % TATG AT ATAT (0 =T qigd Ta-THI0TT TIT-95 TAT TS H2 97 qiefaT
% FAoTET 319 #T g
11. (F) FAT AATIAT ATHAT = ST, 31T a1 a0 & & g ...,

(@) I T ITART & forw § a7 "dafeq sienfis waeey sfiv geer AT gy S\ g &
fauTRaT & a9 F forw srataa el #r e ot Frlt e e ¥ deria B smoem)

(M =fz Pt & foro g ar sa Bt Far &1 9 T gar 5| G 3ore Fara B s g, atm
ATTHE T gfT Hd Fd gU, IR AN B |

12. T2 ST /T (9 @eaT 9) i 3R a9 @t & oo ITHNT (SUTH4-3) F = siae 30 yiaad o
ATer § AT S AT % ATATT & [T ATSd FATAA/ AT/ AN TS 90T F71 FFeqa Areai=rer ufed gl

13. T 3T ST FT fEao:

i (faiT) F1zaTf1 F1 7737 (H2% 27 F) TIT 1A FTTT
AT FTHN #7175
(1) (2) (3) 4)
T JHIEAT

f3T i T 7 Siera ST

T

SIRECH
TeT ATed ATaa® F geare<

NRIRGE
L S N 174 PP T eFFT o, TAERT qTATEw

TATHT FLAT/FLAT g (o § g ATaaT FLT & (o0 A g T ATdaT TAT 386 A1 GA9 ST (ITTEN)
d Faeon § & TS TSR det $ IO0 g1 H AR A F= aqr/3dt g o sartad vt e # o 98t
Ffow =0 e | Sfeafad gAY sTa=T SaeT=hdr & STHE ITART & o7 81 & $I2 T F GHAAT/THAT
% o forelt ot Strereer<, am ek FondT T o et o ST o6t furfa , st axfere &y & ot g &
7= TR ST oRTTT SfIT §HEd gI/STLariacd gH T gl

TIT
SIRAECH

ATATH * gEqTeAT Heg afed
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feoafora:

(1) = ST | STt Fal o Jhd [T 37 2, 8T Tl TEqras il i Je0 &7

(2) FFAT ' AT AR ARl B T2 AT TAF FGH 93|

(3) T=AT ' B U T AT HIT 3T HAT HY |

(4) SFATST T T THT THT F TOT ATae T&T ITH g 7 AtH=a: 30 & (dstiaeor afafq i az%
* ATHTE 4-6 THTE) § THIaZ Afd T FTLATS i JTUT e fAov formm sosm

(5) SOl SATaEA &1 IF AT & A€ Fd [0 S & o0 = SR

(6) FTATIEAT/SHF-HTTH o THIIUIG §a TaT AT §3¥ A 6 5 ATH IT IHH FHF ATAT o (e Tl %
AT o forw sraTa wefie srtera 98t 81"

[T, . 13035/11/2019-41-1]

HhIe SRETd, <6 914

feoqofy: ger s e % TS, ST, 9N 2, @ve 3, 3U-wve (i) ¥ HedT An.HL AL 1650(3), arie
19 S<FaY, 1971 ZIT TG T T I S ITH Sifaw derra= ar.a1.04. 493(37), arE 18 S, 2026
ZTT T T o

MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Agriculture and Farmers Welfare)
NOTIFICATION
New Delhi, the 8th July, 2026

G.S.R. 597(E).—Whereas the draft rules further to amend the Insecticides Rules, 1971, was published, as
required by section 36 of the Insecticides Act, 1968 (46 of 1968), vide notification of the Government of India in the
Ministry of Agriculture and Farmers Welfare (Department of Agriculture and Farmers Welfare) number G.S.R. 855
(E), dated the 18th November, 2025, and published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i), dated the 19™ November, 2025, inviting objections and suggestions from all persons likely to be affected
thereby, before the expiry of a period of thirty days from the date on which the copies of the Official Gazette in which
the said notification was published, were made available to the public;

And whereas, copies of the said notification were made available to the public on 19" day of November, 2025;

And whereas, objections or suggestions received from the public in respect of the said draft rules have been
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 36 of the said Act, the Central Government hereby
makes the following rules further to amend the Insecticides Rules, 1971, namely:-

1. Short title and Commencement.- (1) These rules may be called the Insecticides Third (Amendment) Rules, 2026.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Insecticides Rules, 1971 (hereinafter referred to as the said rules), in rule 4, after clause (b), the

following clause shall be inserted, namely:-

“(c) grant import permit to any person desirous to import an insecticide for non-insecticidal use.”.
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3. In the said rules, after Chapter III, the following Chapter shall be inserted, namely:-
“Chapter III A
MANNER OF IMPORT OF AN INSECTICIDE FOR NON-INSECTICIDAL PURPOSE

8A. Manner of import.- (1) An application for import of an insecticide for non-insecticidal purpose shall be made to

the Registration Committee in Form IA.
(2) The application under sub-rule (1) shall be accompanied by a fee of rupees five thousand only.

(3) The Registration Committee shall have the power to conduct an enquiry to verify the information furnished by the

applicant.

(4) An application which is complete in all respect shall be considered and disposed by the Registration Committee
preferably within a period of forty-five days which may further extend to a period not later than fifteen days.

(5) The import permit granted under sub-rule (4) shall be valid for one year.

(6) If an applicant holds a certificate of registration for the pesticide for which the imported goods are intended to be
used as raw material, the import permit shall be valid for three years.”.

4. In the said rules, in “THE FIRST SCHEDULE?”, after “FORM I, the following FORM shall be inserted, namely:
“FORM 1A

APPLICATION FOR GRANT OF PERMISSION FOR IMPORT OF INSECTICIDES FOR NON-INSECTICIDAL
USE

[see rule 4(c)]

2. Address of premises, where the imported insecticide shall be stocked or used: .........c..c........

3. Name of the insecticide proposed to be imported along with the minimum purity:

4. Source of import with complete address: ..........ccocecereeneenneneneeeee,

5. (i) Name of the Item being manufactured using the imported insecticide: ............coeceererurnnns
(ii) Licensed Capacity of item proposed to be manufactured: ...........ccccooevenenee.
(ii1) Installed Capacity of item proposed to be manufactured: ..........c.ccccecveeenene.

(iv) Function of the insecticide in the process of manufacture of the item and the percent required:

=)}

. Annual quantity (in MT) of the insecticide proposed to be imported: .........c.ccccereennene.

7. Copy of valid industrial license / approval (enclosed a copy of factory license) / Industrial Entrepreneur
Memorandum (IEM) issued by Department of Industrial Policy and Promotion / State Director of Industry certificated
/ District Industry Centre)

[Attach self-certified copy (along with English Version, If not in English Language)- Please attach as Annexure-I]

8. Whether-

(b) If no, whether renewal has been applied for current year: ...........
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(Attach legal self-certified document for existence of manufacturing facility at the address provided by applicant.
Please attach as Annexure-II)

9. Self-Certified Year-wise quantity of the insecticide imported and consumed during the last three years along with

corresponding production of end- product.
[ Please attach self-certified duly filled Proforma provided at S. No. 13 as Annexure III]

10. Self-Certified affidavit for the quantity requested with justification for first time application thereafter, verification
of the claim as per Registration Committee decision.

11. (a) Whether the imported material is for Domestic consumption or export or both: ...............5....

(b) If for domestic consumption then declaration certified by jurisdictional Industrial Health and Safety Office

that the imported insecticide shall be stored in a separate area away from all other material to avoid poisoning.

(c) If for export, name and address of foreign buyer to whom the finished product is to be exported, enclosing a
copy of the advance license, if applicable.

12. In case, the difference between quantity imported (S.No.9) and average consumption during last three years
(Annexure-III) is more than 30 percent, detailed justification of the Nodal Ministry/ Department/State Department of

Industry is required to import fresh quantity.

13. Details of purchase and consumption:

Year (Financial) Quantity of the Insecticide (in MT) Corresponding Final Product
Imported Consumed
1) @) G “)
Total Quantity
Place :
Date:

Signature of the applicant
with seal
Verification

Lo D/o or S/0 iiiiiiii N My Capacity @S ....c.eeveiieiiininineneniininanenn do
hereby solemnly verify that I am competent to make this application and that the information given in the application
and the annexure(s) and statements, accompanying it, are correct and complete. I further undertake that imported
material is not for sale but for use as per our own requirement as stated in this application. I clearly understand that in
the event of any information, or part thereof, being found incorrect, the import permit shall be liable to be

cancelled without any notice and the whole losses/responsibility shall be ours.
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\Place :
Date:
Signature of the applicant
with seal
Notes:
(1) Attach copy of each document, wherever indicated in this application.
(2) Fill up each column even if the information is ‘Nil’ or ‘Not Applicable’.
(3) Attach all relevant Annexure even if the information is “Nil’.

(4) Application shall be processed and decided in a time bound manner preferably in 30 days (4-6 weeks as per
Registration Committee meeting ) from the receipt of complete application form in all respect on online portal.

(5) Incomplete application is liable to be rejected, without prior notice:

(6) For import of unit packs of 5 gm or less quantity of Certified Reference Material or Reference Standards of
insecticides/pesticides, import permit is not required.”.

[F. No. 13035/11/2019-PP-I]

MUKTANAND AGRAWAL, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
vide number G.S.R. 1650 (E), dated the 19th October, 1971 and was last amended vide G.S.R 493 (E), dated thel8"
June, 2026.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  kumer igialy signed by

KUMER CHAND

CHAND MEENA
Date: 2026.07.10

MEENA 13:58:14 40530
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Annexure-I1

Guidelines for Import of an insecticide for non-insecticidal/dual-use

1. An application for import of an insecticide for non-insecticidal purpose shall be made to

the Registration Committee in Form IA as annexed at Annexure-III.

2. The application under sub-rule (1) shall be accompanied by a fee of rupees five thousand

only.

3. The Registration Committee shall have the power to conduct an enquiry to verify the

information furnished by the applicant.

4. An application which is complete in all respect shall be considered and disposed by the
Registration Committee preferably within a period of forty-five days which may further

extend to a period not later than fifteen days.
5. The import permit granted under sub-rule (4) shall be valid for one year.

6. If an applicant holds a certificate of registration for the pesticide for which the imported
goods are intended to be used as raw material, the import permit shall be valid for three

years.
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Annexure-I11

FORM IA

APPLICATION FOR GRANT OF PERMISSION FOR IMPORT OF INSECTICIDES FOR NON-
INSECTICIDAL USE

[see rule 4(c)]
S. | Details
No.
1 Name of the applicant along with complete
address

2 Address of premises, where the imported
insecticide shall be stocked or used

3 Name of the insecticide proposed to
be imported along with ~ the
minimum purity

Source of import with complete address

(i) Name of the Item being
manufactured using the imported
insecticide

(i) Licensed Capacity of item proposed
to be manufactured

(iii) Installed Capacity of item proposed
to be manufactured

(iv) Function of the ‘insecticide in the
process - of manufacture of the
item and the percent required

6 Annual quantity (in MT) of the insecticide
proposed to be imported

7 Copy of valid industrial license/approval
(enclosed a copy of factory license) /
Industrial Entrepreneur Memorandum (IEM)
issued by Department of Industrial Policy and
Promotion / State Director of Industry
certificated/ District Industry Centre)

[Attach self-certified copy (along with
English Version, If not in English
Language)- Please attach as Annexure-I]

8 | Whether-

(a) Clearance or consent from Pollution
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Control Board (PCB) for the current
year

(b) If no, whether renewal has been
applied for current year

(Attach legal self-certified document for
existence of manufacturing facility at the
address provided by applicant. Please
attach as Annexure-ll)

Self-Certified Year-wise quantity of the
insecticide imported and consumed during
the last three years along with corresponding
production of end- product.

[Please attach self-certified duly filled

Proforma provided at S. No. 13 as
Annexure ll]

10

Self-Certified affidavit for the quantity
requested with justification for first time
application thereafter, verification of the claim
as per Registration Committee decision

11

(a) Whether the imported material is-for
Domestic consumption or export or
both

(b) If for ~domestic = consumption then
declaration certified by jurisdictional
Industrial Health and Safety Office that
the imported  insecticide shall be
stored in a separate area away from all
other material to avoid poisoning.

(c) If for _export, name and address of
foreign buyer to whom the finished
product is to be exported, enclosing a
copy of the advance license, if
applicable

12

In case, the difference between quantity
imported (S.No.9) and average consumption
during last three years (Annexure-lll) is more
than 30 percent, detailed justification of the
Nodal Ministry/ Department/State Department
of Industry is required to import fresh quantity.
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13. Details of purchase and consumption:

Year (Financial) | Quantity of the Insecticide (in MT) Corresponding Final Product
Imported Consumed
(1) (2) 3) (4)
Total Quantity
Average consumption of last three years

Place:

Date:

Signature of the applicant with seal

Verification

herby solemnly verify that I am competent to make this application and that the
information given in the application and the annexure(s) and statements, accompanying
it, are correct and complete. | further undertake that imported material is not for sale
but for use as per our own requirement as stated in this application. | clearly understand
that in the event of any information, or part thereof, being found incorrect, the import
permit shall be liable to be cancelled without any notice and the whole

losses/responsibility shall be ours.

Place:

Date:

Signature of the applicant with seal
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Notes:

(1) Attach copy of each document, wherever indicated in this application.

(2) Fill up each column even if the information is ‘NIL’ or ‘Not Applicable’.

(3) Attach all relevant Annexures, even if the information is ‘NIL’.

(4) Application shall be processed and decided in a time bound manner preferably in 30 days (4-6
weeks as per Registration Committee meeting) from the receipt of complete application form in all
respect on online portal.

(5) Incomplete application is liable to be rejected, without prior notice.

(6) For import of unit packs of 5 gm or less quantity of Certified Reference Material or Reference

Standards of insecticides/pesticides, import permit is not required.
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Annexure-3.2.1

Guidelines for Import of an insecticide for non-insecticidal/dual-use

=

An application for import of an insecticide for non-insecticidal purpose shall be

made to the Registration Committee in Form IA as annexed at Annexure-Ill.

N

. The application under sub-rule (1) shall be accompanied by a fee of rupees five

thousand only.

w

. The Registration Committee shall have the power to conduct an enquiry to verify

the information furnished by the applicant.

4. An application which is complete in all respect shall be considered and disposed
by the Registration Committee preferably within a period of forty-five days which

may further extend to a period not later than fifteen days.

5. The import permit granted under sub-rule (4) shall be valid for one year.

[o2]

. If an applicant holds a certificate of registration for the pesticide for which the
imported goods are intended to be used as raw material, the import permit shall

be valid for three years.
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Annexure-3.2.1

FORM IA

APPLICATION FOR GRANT OF PERMISSION FOR IMPORT OF INSECTICIDES FOR NON-
INSECTICIDAL USE

[see rule 4(c)]
S. | Details
No.
1 Name of the applicant along with complete
address

2 Address of premises, where the imported
insecticide shall be stocked or used

Name of the insecticide proposed to
be imported along with = the
minimum purity

4 Source of import with complete address

0] Name of the Item being
manufactured using the imported
insecticide

(ii) Licensed Capacity of item proposed

to be manufactured

(iii) Installed Capacity of item proposed
to be manufactured

(iv) Function of the insecticide in the
process < of ‘manufacture of the
item and the percent required

6 Annual quantity (in MT) of the insecticide
proposed to be imported

Copy of valid industrial license/approval
(enclosed a copy of factory license) /
Industrial Entrepreneur Memorandum (IEM)
issued by Department of Industrial Policy and
Promotion / State Director of Industry
certificated/ District Industry Centre)

[Attach self-certified copy (along with
English Version, If not in English
Language)- Please attach as Annexure-I]

8 Whether-
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(a) Clearance or consent from Pollution
Control Board (PCB) for the current
year

(b) If no, whether renewal has been

applied for current year

(Attach legal self-certified document for
existence of manufacturing facility at the
address provided by applicant. Please
attach as Annexure-Il)

Self-Certified Year-wise quantity of the
insecticide imported and consumed during
the last three years along with corresponding
production of end- product.

[Please attach self-certified duly filled
Proforma provided at S: No. 13 as
Annexure lll]

10

Self-Certified affidavit for the gquantity
requested with justification for first time
application thereafter, verification of the claim
as per Registration Committee decision

11

(a) Whether the imported material is for
Domestic consumption or export or
both

(b) If for domestic -consumption then
declaration certified by jurisdictional
Industrial Health and Safety Office that
the - imported insecticide shall be
stored in a separate area away from all
other material to avoid poisoning.

(c) If for export, name and address of
foreign buyer to whom the finished
product is to be exported, enclosing a
copy of the advance license, if
applicable

12

In case, the difference between quantity
imported (S.No.9) and average consumption
during last three years (Annexure-IIl) is more
than 30 percent, detailed justification of the
Nodal Ministry/ Department/State Department
of Industry is required to import fresh quantity.
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13. Details of purchase and consumption:

Year (Financial)

Quantity of the Insecticide (in MT)

Corresponding Final Product

Imported

Consumed

1)

(2)

(©)

(4)

Total Quantity

Average consumption of last three years

Place:

Date:

Verification

Signature of the applicant with seal

herby solemnly verify that I am competent to make this application and that the

information given in the application and the annexure(s) and statements, accompanying

it, are correct and complete. | further undertake that imported material is not for sale

but for use as per our own requirement as stated in this application. | clearly understand

that in the event of any information, or part thereof, being found incorrect, the import

permit shall

losses/responsibility shall be ours.

Place:

Date:

liable to be cancelled without any notice and the whole

Signature of the applicant with seal

4
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Notes:

(1) Attach copy of each document, wherever indicated in this application.

(2) Fill up each column even if the information is ‘NIL’ or ‘Not Applicable’.

(3) Attach all relevant Annexures, even if the information is ‘NIL’.

(4) Application shall be processed and decided in a time bound manner preferably in 30 days (4-6
weeks as per Registration Committee meeting) from the receipt of complete application form in all
respect on online portal.

(5) Incomplete application is liable to be rejected, without prior notice.

(6) For import of unit packs of 5 gm or less quantity of Certified Reference Material or Reference

Standards of insecticides/pesticides, import permit is not required.
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